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(b) whether it is a fact that an ofIicot 
of the .Central Government in the Centnl 
Water and Power Commitaion inspectM 
the area recently; IIIIId 

(c) if so, what ate hls findings and 
recommendations ? 

The Deputy Mlai8ter of Irriptioa 
and Power (Shri Hathi): (a) Vamsadh-
ara Project has almIdy been included ia 
the Second Five Year Plan. 

(b) Yes, Sir. 

(c) Alternative sites upstream of the 
proposed Dam site were inspected ~y him 
and the mQSt suitable alternative seems t8 
be the construction of a storage dam about 
31 miles upstream of Gudari vi1Iage and a 
barrage near Gotta. Further investigations 
ate necessary. 
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Ball OIl Cow Slaqlater III M.aIpar 

*IJ'z. Shri IlJshaaa IteiaIIJqJ Wit 
the Minister of Food and Acricu1tare 
be pleased to state: 

(8) whether it is a fact that cow slau-
ghter has been banned in Manipur State; 

(b) if so, whether it is banned throueh-
out the State of Manipur; 

(c) whether in this oonnectien 8IlJ 
consu1tation was made with the people 
of the hill areas or their Grganisation: 

(d) if so, the persons and organisatioaa 
consu1ted; and 

(e) if not, why not? 

The MiDister of Agrk:ulture (Dr. 
P. S. Deshm.ukh): (a) and (b). eo ... 
slaughter is banned in Manipur Valley 
only under the Darbar resolutions prior 
to integration. It is not banned in hiI 
areas. 

(c) to (e). Do not arise. 

Ranway Selection Board. 

".363- Pandit M. B. Bhargava: 
Will the Minister of Ranways be pleased 
to state: 

(a) the existing orders of the Railway 
Board in regard to the constitution of 
Selection Boards for eXllllUning and inter-
viewing Railway employees for posts in 
Selection grades; 

(b) whether there is any time limit 
within which the proceedings of a Selection 
Board should be finalised and the panne! 
formed and declared; 

(c) if so, what is the time limit; 
(d) the number of Selection Board. 

on the Western Railway the results of 
which have not been finalised vdthia 
the specified time limit, if any; 

(e) whether it is a fact that of late 
on the Western Railway the panels are 
not declared; and 

(f) if so, the number of Selection 
Boards in which the panels have not 
been declared, and whether it is not in 
contravention of the orders of the Railway 
Board ? 

The Deputy Minister oC Ran_,. 
and Tranaport (Shrl Alagesan): '(a) 
Selection Board should consist of not 1_ 
than 3 officers. For posts filled on all 
railway basis the Selection Boards should 
consists of oflicen of not lower tbaa 
junior Administrative rank. For other posts 
they should consist of officers not below 
the Senior Scale. None of the membes 
ahould, if possible be directly subordinat ... 
to any other. 




